FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S ADITYA PRINTS PRIVATE LIMTED

SL. PARTICULARS DETAILS
1. | Name of corporate debtor . M/s Aditya Prints Private Limted
Date of incorporation of corporate debtor 29.03.2007
3 Authority under which corporate debtor is incorporated/ | RoC-Ahmedabad
" | registered
4 Corporate Identity No./ Limited Liability | U17299GJ2007PTC050363
" | Identification No. of corporate debtor | —
5 Address of the registered office and principal office Heritage Creation, Plot No. A-11, Central Park,
" | (ifany) of corporate debtor | GIDC Pandesara, Surat Gujarat-39422 |
6. | Date of closure of Insolvency Resolution Process 20.07.2023
7 Liguidation commencement date of corporate debtor 22.07.2023 (Order dated 20.07.2023, received on
) 22.07.2023) S
3 Name and registration number of the insolvency CA. Sunil Kumar Kabra
" | professional acting as liquidator IBBI/IPA-001/IP-P01011/2017-18/11662
Address:  3rd  Floor, Reegus Business
9 Address and e-mail of the liquidator, as registered with | Centre, New Citylight Road, Above Mercedes
’ the Board Benz Showroom, Bharthana-Vesu, Surat-395007;
o Email I1d: jlnusco@gmail.com
10 Address and e-mail to be used for correspondence with| Address same as mentioned in Sl. 9;
" | the liguidator Email Id.: liquidation.ap@gmail.com
11. | Last date for submission of claims 21.08.2023

Notice is hereby given that the National Company Law Tribunal. Ahmedabad Bench has ordered the
commencement of liquidation of M/s Aditya Prints Private Limited on 20.07.2023 (Order received on 22.07.2023).

The stakeholders of M/s Aditya Prints Private Limted are hereby called upon to submit their claims with proof on or
before 21.08.2023 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with the proof in person, by post or by electronic means. <

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholders during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted

under Section 38. For Aditya Prints Pri
va :
In Uquidation S £ i

Liquid

Name and signature of Liquidator
CA. Sunil Kumar Kabra

~

Date: 25.07.2023
Place: Surat
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FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S ADITYA PRINTS VATE LIMTED

Sl. PARTICULARS DETAILS

1. | Name of corporate debtor M/s Aditya Prints Private Limted
2. | Date of incorporation of corporate debtor | 29.03.2007

3. | Authority under which corporate debtor RoC-Ahmedabad

is incorporated! registered

4. | Corporate Identity No./ Limited Liability U17299GJ2007PTC050363

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

Heritage Creation, Plot No. A-11, Central Park,
GIDC Pandesara, Surat Gujarat-394221

6. | Date of closure of Insolvency 20.07.2023

Resolution Process

7. | Liquidation commencement date of
corporate debtor received on 22.07.2023)

22.07.2023 (Order dated 20.07.2023,

8. | Name and registration number of the CA. Sunil Kumar Kabra -
insolvency professional acting as liquidator | IBBI/IPA-001/IP-P01011/2017-18/11662

9. | Address and e-mail of the liquidator, Address: 3 Floor, Reegus Business Centre,
as registered with the Board New Citylight Road, Above Mercedes Benz

Showroom, Bharthana-Vesu, Surat-395007;
Email Id: jinusco@gmail.com

o

Address same as mentioned in SI. 9;
correspondence with the liquidator Email Id.: liquidation.ap@gmail.com

| Address and e-mail to be used for

W2 €2 250 Bt A8

1. Last date for submission of claims 21.08.2023

Notice is hereby given that the National Company Law Tribunal, Anmedabad Bench has ordered

.y \ A\
(PN
the commencement of liquidation of M/s Aditya Prints Private Limited on 20.07.2023 (Order Qﬁ{i’{l 1 2 RRE SRAI AL

received on 22.07.2023). A5l Al 9. 6
The stakeholders of Mis Aditya Prints Private Limited are hereby called upon to submit their claims c
with proof on or before 21.08.2023 to the liquidator at the address mentioned againstitem No.10. Q;{OL[@-[L AN L AHLA

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholders during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under Section 38.

Date: 25.07.2023 Name and signature of Liquidator
Place: Surat CA. Sunil Kumar Kabra
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FINANCIAL EXPRESS

TUESDAY, JULY 25, 2023

Zonal Office: Gandhinagar Zone, BOI Building,

w e g m‘ % Sector-16, Gandhinagar-382016. Ph. 079-29644819
, Bank of India 9 usd Email: Gandhinagar. ARD@bankofindia.co.in
gfetee 4@ ([f7) Union Bank | | 4Rands () urionssas | AKOTA APPENDIX- V-A iy
3% (Y i = " *=| BRANCH. [See provise to rule 8 (5)] TRRTGENDUN
SR T H
Udyog Bhavan Rd, Sector 11, b i - | VADODARA e T e v e i ursuant to Sale Notice PuDIisned Dy Bank of India on 24.01. or sale 0

E-Auclion Sale MNolice for sale af iImmovable Assels undes the Securilisation and
Reconstruciion of Financial Assets and Enforcement of Secuwrity Interest Act, 2002
read wilh proviso fo Rule BIG) of the Security Inferest (Enforcement) Rules, 002

Motice ks hereby goven to the public in general and in parteular to the Borrower(s ) and
Guarantor|s) that the below described Immovable Progery morigaged to Indiabulls
Housing Finance Lid. [CIN: LEE322DL2005PLC136029] ("Secured Creditar™),
the physical possession of which has bean taken by the Authorised Officer of the
Securad Cradior, will be sold on “as is wher is”, “as is what is" and “whatever
there is™ basis on 200082023 from 0200 PM. 1o 04.00 PM., for recovery o
Rs. 1777372~ (Rupees Seventeen Lakh Seventy Seven Thousand Thrae
Hundred Seventy Two only) pending towards the Loan Account No,
HHLBAROOI45869. by way of outstandeng principal, arrears (incheding accrued late
chargas) and interest fill 12.07.202 3 with applicable future interest in terms of the Loan

Seconed floor,
16 U Bhavan, Gandhinagar,
Gujarat 38201. Ph: 9414000788
Inspection Officer: 9924444482

VEHICLE SALE

Mortgaged Properties under SARFAESI Act 2002 through Auction in the Account of
Smt. Varsha Chetanbhai Mali to be read as below.

CORRIGENDUM

M/S. H S ENTERPRISE

Please refer to Possession
Motice published in this Newspaper,
dated 23.07.2023. Kindly read the
Possession Notice : 17.07.2023
instead of 16.07.2023

All other details remain the

Please Read the Amount in Demand Notice of
Rs. 13,75,710.90 instead of Rs. 11,70,710.00

Other Terms & Conditions mentioned in earlier notice remain same

SKODA KUSHAQ
(Owner: Rao Priyanka Nirbhay Singh)
(Reg. No. GJ 18 BS 9968)

Possession Notice (For iImmovable Property) Rule 8-(1)

Whareas. the undarsigned besng theAuthorzed Officer of || FL Home Finance Limited {Formerty knowm a5 inda Infoline

Interesied parfies should zend their

s SAMme. : Heasing Financa Lidl) (1| FL-H FL} undar tha Securdisation and Reconstruction of Firancial Assets and Enforcamant of
offer in a sealed cover to the above Date - 24.07.2023 . Sd- ﬁf;i::? :E u;::;rre:;:ed ITndiimﬂEml E:ch;iﬂE'ﬁ;fI?:EmmT;mﬂ Sacurily Inferest Act 2102 and in exercisa of powars canfered undar saction 13(12) mad with Fule 2 of tha Security
mentioned branch by dt. 24.08.2023 at o Authorized Dfficer, o Torlay GGHIL@EEJGQHEIL Y rspshag Wl lcpmoetynd B eyl Interast (Enfarcement] Rules 2002 & Diemand Natice was issued by the .‘I.Ltl'-l:l"IE-Eﬂ.I:lI?IE-Ee' of the campany ¥ the

Place : Vadodara Union Bank of India ' an Bomower/Co-Bamowers mentioned herein belkoa to rapay the amounl notics 8 heraby géen bo e barawer and the

JAGDISHEHAI SARMIIBHAI GOHIL.

Tha Reserva Prica of the Immovable Property will be Rs. 14,10,000- (Rupeas
Fourteen Lakh Ten Thousand only) and the Earnest Maoney Depasil (“EMD"™) will be
Ra. 1,41,0000- (Rupees One Lakh Forty One Thousand only)ie. equivalent to 10%
of tha Riaserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY

4 pm. The avction will be completed on
25.08.2023 up 1o 4.00 PM. The above

pubhe in general thal the urdersgned had taken possession af the propesdy descnbed Parein below n axercee of
prowers conlermed on Fum under Sechion 1304) of the ssd Rules, The Barnower i parlicudar and the public i general ane
henedy caytioned nod b daal with the property and any daalkngs with the praperty vl be subiec o the change of HFL
HFL for an amount as mendoned herin undar with interest theraon. The borgwers afantion i5 invited fo provisions of
suf-saclion (8] of secton 13.af thebct If tha borrowar daars the duss of tha "IIFL HFL® togather with al costs. charges
ANnd expenses Inpumad, at any hme b=dore the date fixad for sale or transtar, the secured as=ets shall not be sold or
Irarsshesrea by "HFL HFEL™ andina furiher shen snal B2 takan by "lIFL HIFL™ for Iransier orsale of tha saouned a2sets

branch can be contacted during working
hours for vehicle inspection.The highest
valug will be accepled for sale.The g
decision of the Bank shall be final and

bindina on all parties UNIT NO. A1 4041, SBA 1100 S4. FT., IN THE PROJECT KNOWN AS "HUBER Name of the Borrowar|s) Descripfion of the Secured Total Qutstanding Dage B‘f! Daie of
= bl EXPRESSIONS", OPF KUBER CITY. WAGHODIA - DABHOI RING ROAD, Co-Bosrower|s) Asgat {Immovable Propery) Dus [Fs.) Dema :
(Address for Vehicle Inspection: BEARING R.S NO. 163, VADODARA - 380015, GUJARAT. - I e e S ml:m s
1 I Bamanar Vig 1 {Al Ihat piece ana parced Of Froperty Heaanndg - 2767 00- a =July-
2131'?, Nr. Zainab HMEI, For detailed terms and condltions of the sale, please refer o the link provided Dlinasnbhai |R.8. Mo, 5P Plob Mo, 21P. Land Ad| 'Rupees Eleven zunl"- M3z
Nr. Indian Petrol Fl.lﬂll.'! an the website of the Secured Creditor e wwalindiabullshomelosans.com. For Wirs. Kumbher Narmadshan :;ieas.unngﬂ:.;:_:f:ﬂ ,5.:1l*l - :iL'BarFEIIJ Area .-‘-g Lakh Tweehiz
; T bidding, leg on to wew.auctionfocus.in Dineshbhal (reasunng 0d 5g FL and Huik IZ"-TE‘-? "'_ e B
bl sa Prospect No L2726 iSSR0 00 Lot 0T ot Horres Sy
Earlhﬂj ngh“ﬂ!-. mmﬂdahﬂd' Date - 18.07.2023 Authorized officer |Guarat. india, 362001 Lerven Orily)

Place = VaADODARA Indiabulls Heusing Finance Limited Far, urther dekils plesrss panlac] o Suetharised Oficer 3t Branch Ofice: Mol Palace 151 Floar, Shave Hdls Bank, Mol

Inspection time: 12 noon to 4 pm)
P P BagRoad, Junagadh ar Corporate Office ; IFL Tower, Piot Moo 88, Udyog Yihar, Ph-0v Gurgaon, Haryana,

EMD BANK DETAIL :

Account namber:
NS8321980050000
Mame of the bank and branch:
LUNION BANK OF INDIA,
LUDYOE BHAVAN BRANCH
IFSC Cade: UBIQ90SBE3EG
MName of account: INWARD RTGS
Auction Amount : 11,50,000/-
EMD Amount ; 1,15,000/-

PUBLIC NOTICE

Motice iz hereby given that the following share certificates are registenad
in our name has been lost. Therefore, | have applied for issue of duplicate
share cerificale to the GODREJ CONSUMER PRODUCTS LTD (Regd.
DOffice address - Godre] One, 47 Floor, Pirojshanagar, Eastern Exprass
Highway, Vikrali E, Mumbai, Maharashtra, 400079) So, general public
are heraby wamed about not to deal with the ollowing securities and
if company do not receive any objection within 15 days from the dale
of publication of this nofice on above-mentionad regd address of the
company, of to the company's R&T Agent Link Intime India Pvi Lid,
UNIT GODREJ CONSUMER PRODUCTS LTD (B-102 & 103, Shangrila
complex, First floor, Opp HDFC Bank, Near Radhakrishna Char Rasta,
Akota, Vadodara-390020), The company will proceed for the issue of
Duplicate share cartificate(s) in my namea.

SR| FOLKD NAME OF DISTINCTIVE NO. | CERTIRICATE | SHARES
NO.| WO SHAREHOLDER KO, (arY)
1 | KO03599 | Kapil Kailash Sunefa | 741347054- | 580501 240
T41347263
2 |KOD35598 | Kapil Kailash Suneja | 1082188830- | 613005 240
1082189069
Date: 25" July 2023 Sd/-

Place:; Vadodara KAPIL KAILASH SUMEJA

gfaiae 4o (/) union Bank | Union Bank of India, ARB Surat Branch :
Shop Mo, 432-439, 4° Floor, Prima Shoppers,
Udhna Magdalla Road, Vesu, Surat - 395007

mErET aEsmne

DI B
SCHEDULE-6 [Rule-811] PPOSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of the Union Bank of
India under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act) 2002 13 of 2002) and m exercise of powers
conferred under section 13(2) resd with rube 8 & 9 of the Secuwrity Interest
(Enfoercament) Bules, 2002 issued a demand notice dated 17.09.2021 under section
13 {2} of the said act calling upon the Borrewer Mrs. Kanchandevi Mukeshkumar
Ramavat [Borrower) (Prop. of M/s, Nidhi Textile], Mr. Mukeshkumar
Dwarkaprasad Sharma |Guarantor & Mortgagor) and Mr. Vinod Dwarkaprasad
Sharma (Guarantor & Mortgagor) 1o repay the amount mentioned in the notice
being Rs., 36,75,270.27 (Rupees : Thirty Six Lakh Seventy Five Thousand Twao
Hundred Seventy and Twenty Seven Paisa Only) as on 31.08.2021 with further
interest thereon & expenses within 60 days from the date of receipt of the said
notice,

The Borrower and Guaranter / Mortgagor having failed to regay the amount,
Motice is hereby given to the The Barrawer and Guarantor / Mortgagaor and public in
general that the undersigned has takan Physical Possession of the property
described herein below in exercise of powers conferred on him/her under section
13{4] of the said Act raad with rule 8 & 9 of the said rules on this 22 day of July of
the year 2023

The Borrowser / Guarantor / Maortgagor in particular and the pubBic in general is
herehy cautionad nat to deal with the property and any dealings with the property
will be subject to the charge of the Union Bank of India for an amount Rs.
36,75,270.27 iRupees : Thirty Six Lakh Seventy Five Thousand Two Hundred
Seventy and Twenty Seven Paisa Only] as on 31.08.Z021 with further interest
thereon Plus other Chargas.

The Borrower's attention is invited 1o provisions of sub-section (B} of section 13
af the Act, mrespect of time avaslabla, to redeem the secured assets.

DESCRIPTION OF THE IMMOVAELE PROPERTY
All that piece & parcels of the Proparty bearing Flat No. 104, Admeasuring Super Built
Up Area 1175.00 Sq. Feet, and Bust up Area T63.59 Sq. Feat e, aquivalent to 70.94
si]. metess onthe 1t Floor of *A® tower along with undivided proportional share in the
lend undermeath the said building of housing project known as Manibhadra Campus,
constructad on the land bearing Final Plot No. T8, of TP Scheme Mo. 61 [Parvat-
Godadara), Block Mo, 29, Revenue Survey Nos, 19, 21, 19 (North) and 20 {North) of
Maje Village - Godadara, Taluka ; Udhna {Surat City) Dist. Surat, Owenad By M,
Mukeshkumar Dwarkaprasad Sharma & Mr. Vinod Dwarkaprazad Sharma. -

Date : 22.07.2023, Place : Sural Authorised 0fficer, Union Bank of India

{far lmmowable Property)

FEDBANK FINANCIAL SERVICES LIMITED
FEDBANK Having corporate office &t Kanakia Wall Street, A '\Wing, Sth Floor,

Lirit Mo 601, 502, 511, 512 Andheri Kurla Road, Chakaga Andhari
East Mumbai, Maharashira - 400093
POSSESSION NOTICE

Whereas, The undersignad being the Autharized Officer of Fedbank Financial Services Lid.
under the Securfisation and Reconstruchion of Financig! Assels and Enforcement af
Secwity Inferest Act, 2002 (54 of 202} and in exercse of fe powers conferred nder
sachion 13 {12} read with Rule 3 of the Security Interest {Enforcement) Rules, 2002 issued a
demand nofice dated 291 02022 calling upcn the Bomower, Morigagor, Co-Bomower(s)
ard Guaranior- (1) Firozbhai Fakirmahamadbhai Chouhan [Borrower); (2) Salmaben
Firozbhai Chouhan [Co-Borrower) 1o repay e amaun! menbionad in the sad notics
being Rs.33,95,201/- (Rupeas Thirty Threa Lakhs Ninety Five Thousand Twa Hundred
Eighty One Only) as on Oclober 27, 2022 in Loan Account Mo, FEDSDRIHLOL28TER
fogether with further inenest theraon at the contractual rate plus & cosis changes and
incidental expenses eic. within 60 days from the date of receipt of the said demand notice.

The Borrower, Mortgagor, Co-Borrower|s) and Guarantor mentioned hereinabove having
failed 10 repay the abowve said amount within the spacific period, notos is heraby gven ko
tha Borower, Marlgagor, Co-Bomowar|s), Guarantar and the public in general that the
undersigned Authorised officer has taken Physical Possession of the property descibed
herzin below inexercise of powers confered an him under Saciion 13(4) of the SARFAES
Act resd with Rule 3 of Security Inferest (Enforcament) Rules, 2002 on this the July 23, of
the year 2023

The Bomower, Morgagor, Co-Bomowen(s) and Guaranior menticned hereinabowe in
particuiar and the public in ganeral is'are hereby cautioned not to deal with the folawing
property and any dealings with the following properly will be subject to the charge of
Fedbank Foarclal Services Lid. for 2n amount Rs.33,95,.281/- (Rupees Thirty Three
Lakhs Minety Five Thousand Two Hundred Eighty One Only) as on October 27, 2022
in Loan Account Mo, FEDSDROHLO483788 iogether with further interast therson at the
contrachual rate phus all the costs charges and incidental expenses gic

The borrower's attention i invited to sub-section (8) of Section 13 of the Act, in raspect of
fime available b radesm (he secured assals,

SCHEDULE |

DESCRIPTION OF THE MORTGAGED PROPERTY

Propery of Plot No. 05Paild Easter Side land admeasuring 205.59 Sg. ML With House
there on bearing dudhrej Revenue Survey Mo, 479 Paiki situated behind T.8. Hospital area
al Surendranagar, Taluka: Wadiwan, District: Surendranagar, within Municipal lmits of
surendranagar Dudhra] Wadhwan Municipalily and balonging 1o Firozbhal
Fakirmahamadbhal Chauhan, being bounded as lollows;

By East M. 1850 this side Piot No-6 paikiland

By West It 16 80 1hes side Plot No-5 paikiland

By North Mt 11,55 this side 6. 10 Mt wide road

By South Mt 10.60thissice LaguR.S. No-478 paiki kand

Plisce:- Surandranapar, Gujaral wd-
ibepribsos il ol AUTHORISED OFFICER

- FANT 20
VR il Fedbank Financial Services Lid.

ce o

financialexp.epapr.in

FORM B
PUEBLIC ANNOUNCEMENT
(Reguldion 12 of the sohersy and Bankrupley Board of India
iLiquidation Process) Regulations, 2014)

FOR THE ATTENTIOMN OF THE STAKEHOLDERS OF

M/S ADITYA PRINTS PRIVATE LIMTED

Place : Junagadh ; Date - 25-07-20E3

Seli-, Autherized Officer, For IIFL Home Fmance Lid

E PARTICULARE DETAILS
1. | Name of corporale deflar | Mis Aditya Prints Private Limted
2. | Date of incorporation of corporate debtor - | 28033007
3. | Autharity under which comporste deblor | RoC-Ahmedabad
is incorporated’ ragistarad
4. | Corporale ldantity Mo/ Limited Liability | U17298GJ2007PTCOS0363

| Identification Mo, of corparate debier .
3, | Address of the regstered office and Hertage Creafion, Piot Mo A-11, Ceniral Park,
principal offica (if any) of corparaba dablor | GIDC Pendasema, Surat Gujeret-284221
6. | Daba of closuna of Insolvency 20007 2023
| Resolution Process N
¢, | Liguidation commencement date of
| corparate deblor _ | received on 22.07.20:23)
4. | Name and regisiration rumber of the T, Sunil Kumar Kalbra
| insokeancy profassional acling as iguidalor| IBEVIPA-DORIP-PO1D112017- 18191662
9, | Acdress and e-mail of the Sguidalor, Adddress: 37 Floor, Reegus Busness Caning,
a3 registerad with the Boand Mew Citylight Road, Above Mercedes Benz
Ehoreeroom, Bherthana-Vesu, Surat-335007;
Email Id: jinuscoifgmail.com
Address same as maroned in Sl 9,
correspandence with the lquidatos Email Id.; lguidation,ap@gmailcom
11/ Last date for submissicn of claims | 21.08.2023

| 2207 2023 (Order dated 20,07 2023,

10] Address and e-mal to be used for

POSSESSION NOTICE

[for immovabls property}
Whereas,
The underskgned being the Avthorized Oficer of INDIABULLS HOUSING FINANCE
LIMITED (CIN:L&5922DL2Z005PLC136029) undar the Securitisation and
Reconstruction of Financial Assats and Enforcemant of Security inbarast Act, 2002
and in exercse of powers confermed under Section 13 (12) read with Rubs 3 of the
Security Imterest (Enforcemsent) Rules, 2002 issued Demand Molice dated
22.11.2018 calling upon the Borrowen =) HMARESHEHAI LALITBHAI PANCHAL AND
JYOTSANABEN HARESHEHAI PANCHAL to repay the amoent mentioned in the
Malice being Re 17,45 951/- (Rupees Sevenieen Lakhs Forty Five Thousand Mine
Hundred Fifty One Only} agains! Loan Account Mo, HHLAHEQD21E33 as an
20.11.2018 and interest thereon within 80 days from the date of receipt of the said
Motice,
The Bomower(sh having failed io repay the amount, Modica is hereby given fo the
Bomower(s) and the public in general that the undersigned has teken Symbaolic
Possesslon of the property descabed herein below in exercise of powers conferred
an hirm under Sub-Section (4) of Sectian 13 of the Act read with Rule 8 of the Security
Intarast (Enforcermsnt) Rules, 2002 on 20.07.2023
The Barrowen|s] in parbcular and e public in general is heraby caubioned not bo deal
wilh the propery and any dealings wilh the progesy will be subjedd o the change of
INDIABULLS HOUSING FINANCE LIMITED for an amounl of Rs, 17,45951/-
(Rupees Seventean Lakhs Forty Fivae Thousand MNine Hundred Fifty Cne Onby)
as on 20.11.2048 and interast therson,
The Baorrownars” attention is invited to prondsions of Sub-Section (8) of Section 13 of the
Actinrespectoftime avallable, to redeern the Sacured Assats.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Notice is hereby given that the Matioral Compary Law Trisunal Ahmedabad Bench has ordened
the commencemant of bquidation of Mis Aditya Prints Private Limited on 200072023 (Order
racersed on 22,07, 2023).

The slakeholders of Mis Aditya Primts Private Limited ane herstny called upon to submil helr daims
with procfon ar before 21,08, 202 3o the liguidator &t the address mentioned against#em Mo 10,
The financial creditors shall submit thelr claims with proof by eleciranic maans only, Al other
creciors may submit the claims with the prood in persan, by post o by electronic means
Submisskon of fabse ormisleading proof of claims shall attract penaies,

In case a stakeholder does nol submil ils daims duing the bquigation process, he daims
subnfled by such & stakehoiders dunng the comperate insalvency resolulion process under the
Insolvency and Bankruplcy Brard of India (Insoleency Resolution Process for Corporase
Parzans) Hegulations, 2018 shall be daemed fa be submittad under Section 18

Diarte: 35.07 2023
Blace: Sural

MNeme and siqnature of Liguidalor
CA Sunll Kumar Kabra

FLATNO, B-4D4, IN BLOCIK - B ON FOURTH FLOCOR, (A% PER APPROVED PLAN
BY AHMEDABAD MUMNICIPAL CORPORATION FLAT NO. 304 ON THIRD FLOOR)
ADMEASURING 112 S0Q. ¥D5. | E. 93.64 50, MTS. (SUPER BUILTUP AREA) IN
THE SCHEME KNOWHM AS "MARUTI-T" HAYVING PROPORTIONATE UNDIVIDED
SHARE OF LAMND 28 50. MTS. BUILT ON NON AGRICULTURAL LAND FOR
RESIDENTIAL PURPOSE BEARING T. P. 5CHEME NO. 69 (CHANDKHEDA -
ZUNDAL - TRAGAD) OF FINAL PLOT MO. 250 ADMEASURING 2185 S0. MTS_(
QLD SURVEY MO, 31521 ADMEASURING 3642 S0, MT5.) OF MCUJE TRAGAD
GAM IN THE REGISTRATION DISTRICT OF AHMEDABAD & SUB DISTRICT OF
AHMEDABAD - & (50LA) TALUKA AHMEDABAD CITY WEST AND THE SAID
FLATIS BOUNDED AS FOLLOWS,

EAST : OPEMMARGIMAL SPACE

WEST : COMMONPASSAGE

HMORTH : COMMONWALLOF FLAT NO. B -403.
S0OUTH : SOCIETIES COMMOMN ROAD, OPEM SPACE.

Date : 20,07.2023
Place : AHMEDABAD

Authorized officer
INDIABULLS HOUSING FINANCE LIMITED

A0S BANE LIMIMED {CIN: LE5110G)1993PLO020763|

Corporate Office, Axis Howss, Struchured Assets Group,

C-2, Windi Imternanionad Centre, Fandurang Budhkar Marg,

Wik, Mt - 800005, Tet 401 290 00E5EES www. ixishank com

A AX1S BANK

FPOSSESSION NGTICE (For immovable property)

As per Appendix IV read with rule 8(1) of the Security Interast (Enforcement) Rules, 2002
VY¥hereas, Tha undersigned baing tha Authorised Cfficer of the Axis Bank Limiled undsar the
Securifisalion and Rieconstruction of Finencial &=sats and Enfarcamant af Sacurity Inferest Act,
2002 [54 of 2002) FSARFAESE AT} and in exarcisa of powars canfernad under section 1312)
ragd with rule 3 af tha Sacurity Interast{Enforcamant] Rules, 2002 issued a damand nofica undar
saclion 13(2) of tha SARFAES] Act dated Gth May 2023 hearing refarance Ma.
ARISIEAGUIPI2023-24/ 11 24 calling wpon the Barmawear [ guarantars / mortgagars viz., 1) Keya
Rockstones Private Limited, [Borrower, Hypothecator), D-57, Silver Park Society,
Karadiya Road, Gorwa, Vadodara - 390016, 2)Mr. Manish Mahendrabhai Patel [Diractor &
Guaranter) 2, Vrundaven Society, Mear Vegetable Markei, Racecourse, Ellora Park,
Vadodara 390007, 3) Mrs, Rupal Manish Patel (Director & Guarantor) 2, Vrundavan
Society, Mear Vegetable Market, Racecourse, Ellora Park, Vadodara 390007, 4) Mis Keya
Realty (Proprictorship firm of Mr. Manish Mahendrabhai Patel) (Mortgagor & Guaranior) 5,
Ami Sockety, Opp. Yes Bank, B/h TBZ, Ellora Park, Vadodara 320015, Alsoat Crystal White,
Block No. 205, Vasna Bhayli Road, Bhayli Vadodara 331410 10 repay the armount meslicned
in the ralice teng Rs, 20,96.13,112.86 (Rupees Twenty Crores Minety Six Lakhs Thireen
Thowsand One Hundred Twelwe and Paise Eighty Six Only) Culstanding as an 301k Apeil
2022 wilh further inbarest w151 May 2022 Sesaon Il Be dale of paymenl satfin 80 days Irom
troer vty af 1 recdipl of Wb s2id nobice. The deivery of tha gaid demand nalice could not be
completed rough megistensd post thus the said demand nolice was published in Fnancial
Eapiess English and Gujarati newspapars Vadodara adfian and pasting on auber porlion of the
Propedy at GIDC Savk

The Borowenguaraniorsimongagers menlioned heremabove having failed o repay the
arnount, notice = hereby ghven b the Borfowerguarantorsmongagers ard the public in general
It thie undersigned bas Bken symbolic possesson ol e propery described berein bélos n
exercige of powers confemed on him under sub-section (4] of section 13 of the SARFAESI Act
redd with rule B of e Securily Inferest Enforcement Rubes, 2002 on thes the 215t day of July of
Eheit yarar 2023,

The Barowerguaranicrsimenigagers menlioned hansingbove in paricular and e public in
pamaral ane hetaby caulionsd nof ko deal win he properly of Greabe ary tind party righls or
inbarast in the sakd smovable propery mentioned hereunder and any dealngs with property will
b subject ta lhe charge of e Axis Bank Limited for an amount being RSs. 20,96,13,112.86
(Rupeas Twanty Crores Ninety Six Lakhs Thirteen Thousand One Hundred Twelve and
Paisa Eighty Six Only] Outstarding &s on 30th Apnl 2022 with further interasl w.el 15t May
2022 as mantiorad karainabova gathar wilk further inerest herean at contrachual rates, costs,
charges, othar manses unbl payment or realization in fll. The Barower | guarantors ! morkgagers
aflenlion is imvitad b pravision of sub-saction {8} of sechon 13 ol the SARFAES] A, inrespect of
lima availabila, lo redeam the sacunad assets.

Deatals of immovabfe property mortgegedcharged to Axs Bank Limiad by Keys Realtyvids

Registared Suppiemeantal Simple Morigage (Without Possesson) dated 3151 July 2017

1) Commescial cum rasidential housng projact al Crystal Yagnapunush Commarcial and
Residential (excluding Shap Mo, 16, 17, 27, 33, 34 and 36) sitluated at bekind Gatri Water
Tank, Nr. Mzhi Magar, Opp, Gavalri School, Goin, Vedodara on non-ggncu@ural Land
beanrg &1 Fevenue Survey No, 955 paiki Tipl Scheme-60, Final Piol g, 93, Admeasising
524 sg. mirs of Mauge Willage Goln, Disl. Yadodara awned by MUS. Keya Raalty through ils
praprigtar Mr. Manish Mahendrabhai Pabal bounded by On or Towards East: RS, Mo 954
{FF M. 84}, On or Towards Waest 18.00 mirnoad, Onor Towards South: 18.00 mir rasd and
RS Mo, 85202 Onor Towards Merth; 18,00 mérroad

21 Prapary siluated af B.5. Mo, Village Aindra, Taluka Saddi GIDC, known as Plof Mo, 626,
GIDE, Manjusar, el Vadodara consesting of RS Mo, 1916, 1817, 1998, 1835 1o 1540, & 1974,
withim the village lim# of Alindra, of sub district Savli, in the repistration datict Vadodara
araa adm; 1,253,056 80 55, mir. Presandy caned by You Mo, 1 18 Mis KevaRockstones
Privatie Limited bounded as undes: East: 30,00 mir road, Wesl Industial plod no, 627 GIDC,
Moooth: 30,00 mibr road, Southe ity comidar

DESCRIPTION OF THE PROPERTIES

Date: 21.07.2023 Authorisad Officer
Place: Vadodara fxis Bank Ltd
indianexpress. com

I arrive at a conclusion
not an assumption.

Inform your opinion with
detailed analysis.

Tha lrellimn Exprass,
Far tha Indian intelligent.

& The Indian EXPRESS

e [TV UNA LIS M OF COHIRALY
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APPEMDLX- IV-A
[See proviso to rula B {§))]
Sale Motice for sale of Immovable Praperly
E-Auction Sale Motice for sale of Immoveble Assats under the Secuntisation and
Reconstrection of Financis! A=sets and Enforcemeant of Securty Interest Act, 2002
read with prowviso o Rule 806) of the Security Interest (Enforcerent) Rules, 2002,
Motice is herelby given 1o the public in ganeral and in particular to the Borrowan(s) and
Guarantons) that the below describad Immovabde Property mortgaged to Indiabulls
Housing Finance Ltd. [CIN: LES922DL305PLE136029] (“Secured Creditor"],
the physical possession of which has been laken by lhe Authorsed Officer of the
Saecured Credilos, will be sold on "as is where is”, “as is whatl is” and “whatever
there is" basis on 29082023 from 02.00 PM. to 04,00 PM., Tor recovery of
Rs, 31,413,686/ (Rupass Thirty One Lakh Forty Thres Thousand Six Hundred
Eighty Six only) pending towands the Loan Account Mo, HHLEBARMZBEATY, by
wery of cutsianding principal, arrears (including accrued late charges) and ntarast till
12.07.2023 with applicabls future interast in tesme of the Loan Agreament and other
related loan document(s) wef 13.07.2023 along with legal expenses and other
charges due 1o the Secured Craditar from YASES H PATEL & PATEL YASHESH H (@
YASHESH HARSHADBHAI PATEL and MONIKA PATEL.
The Resarve Price of the Immovable Properly will be Ra. 22.50,000/- (Rupees
Twenty Two Lakh Fifty Thousand only] and the Eamest Money Deposit ("EMD™)
will be Rs. 225000/ (Rupees Two Lakh Twenty Five Thousand only) Le
equivalent to 10% of he Resenss Price,

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLATIUMIT NO. B - 503 ADMEASURING T7.73 50. MTRS. BUILT UP AREA
SITUATED OM 5TH FLOOR IN NORTH-AYEST DIRECTION IN WING ! TOWER “B”
IN “CITY CORNER" RESIDENTIAL SCEME, WHICH HAS EEEN ORGANLIED
AMND CONSTRUCTED ON 1B46.00 30. MTRS. OF LAND, BEARING BLOCK NOD. -
307, OLD R. 5, NO. - 359, OLD FINAL PLOT NO. - 93, NEW FINAL PLOT HO, - 34
OF PROPOSED T, P. SCHEME NO. 3 OF VUDAIN VILLAG BHAYL], TALUKA AND
DISTRICT VADODARA IN THE REGISTRATICON DHSTRICT AMD SUB-DISTRICT
VADODARA IM THE STATE OF GUJARAT. THE SAID FLAT/UMIT IS BEING SOLD
ALONG WITH PROPORTIONATE SHARE OF 34.86 50. MTRS. IN THE COMMON
PLOT, COMMOMN ROAD AND ALL OTHER COMMON AND UNDIVIDED LAMND OF
THE SAID SCHEME, TALUFA AND DISTRICT VADCDARA NEAR GREENFIELDS
i, VASANA CANAL RAOD, VADODARA - 330017 GUJARAT. THE SAID
FLATIUMIT IS BOUNDED BY AS UNDER:

OMTHE EAST : FLAT NO.B-502 OM THEWEST SOCIETY ROAD
ONTHE NORTH : 18 MTRS. WIDE ROAD ONTHESOUTH :  FLATMNO. B-501

For datailed tarms and conditions of the sale, please refer to the link provided

an the website af the Secured Creditor e, wewwi indiabullshomeloans.com. For
bidding, log on to www.auctionfocus.in

Sdi-

Authorized officer

Indiabulls Howsing Finance Limited

Date : 18.07.2023
Place : VADODARA

s+ MAS RURAL HOUSING & MORTGAGE FINANCE LIMITED

Marayan Chambers, 2th Floor, B/h. Patang Hotel, Ashram Road, Ahmedabad-380009. Contact : 079-41106500/733

DEMAND NOTICE

Under Section 13(2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
ACT 2002 (“Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 {"'Rules”).
Whereas the undersigned being the Authorized officer of the MAS Rural Housing & Mortgage Finance Ltd. {Hereinafter called 'Company’) under
the Act and in exercise of powers conferred under section 13(2) read with rule 3 of the Rules already issued the detailed demand notices dated as
mentioned below. Under Section 13(2) of the Act, calling upon the Borrower|s)/Co-Borrower(s)/Guaranton(s), listed here-under, to pay the amount
mentonad in the respective Demand Naotice, within the 60 days from the date of the respective Demand Noticals, as per details given below, Copies of
the said Molices are served by Registered Post A.D. and are available with the undersigned, and the said Borrower(s)/Co-
Borrower(s)Guarantor(s),may, if they so desire, collect the respective copy from the Undersigned on any working day during normal office hours.
In Connection with the above, Motice is hereby given, Once again, to the said Borrower(s)/Co-Borrower(s)/Guarantoris) to pay Company within 60
days from the date of the respective notice/s, the amount indicated herein below against their respective names, together with further interest as
detailed bebow from the respective date mentioned below in below column till the date of payment and! or realization, read with the loan agreement
and ather documents/writings, if any, executed by the said Borrower(s)/Co-Barrower(s)/Guarantor(s). As security for due repayment of the loan the
following Secured Asset(s) have been mortgaged to Company by the said Borrower(s)/Co-Borrower(s)/Guarantor(s) respectively.

Borrower & Co-Borrower, Guarantor Name Mortgage Property Details:- ﬂtmgrm;;ﬂ“mgﬁhl ﬂgg%ﬁﬁﬁi
ANOOP RAKESH SHUKLA ALL THAT PIECE AND PARCEL OF THE PROPERTY| Loan Alc No.: | Dt. 16.06.2023
(APPLICANT) BEARING PLOT NO.48, ADMEASURING 40.19 SQ. MTRS. 5868

ALONG WITH UNDIVIDED SHARE 27.85 500 MTRS. IN
KANCHAN ANOOP SHUKLA ROAD & COP AND CONSTRUCTION THEREON IN| Rs.7,70,298.00 | Dt. 20-07-2023
(CO-APPLICANT) SCHEME KMOWN AS “GOVARDHANNATH RESIDENCY

VIEHAG-2" SITUATED AT BLOCK NO.355, 357, 358, AFTER

AMALGAMATION NEW BLOCK NO.355, AFTER KJP

355148, TOTAL LAND 12950 SQ. MTRS. AT VILLAGE MOTA,

TA. BARDOLI, IN THE REGISTRATION DISTRICT & SUB

DISTRICT OF SURAT, GUJARAT.
RAMSUMER BABULAL RAVAT ALL THAT PIECE AND PARCEL OF THE PROPERTY| Loan Alc No.: Dt. 15.06.2023
(APPLICANT) BEARING PLOT NO.21, ADMEASURING 74.91 SQ. MTRS. 6387

(48 PER REVENUE RECORD OF 7/12 OLD BLOCK
KUSUM RAMSUMER RAVAT ND.112/21 & NEW BLOCK NO.441) ADMEASURING 74.00 | Rs.14,23,444.00 Dt. 20-07-2023
(CO-APPLICANT) SQ. MTRS. ALONGWITH PROPORTIOMATE UNDIVIDED

SHARE IN ROAD ADMEASURING 43,68 SQ. MTRS, AND IN

C.0.P.-2 ADMEASURING 11.95 SQ. MTRS. &

CONSTRUCTION THEREQN IN SCHEME KNOWN AS

‘ASTHVINAYAK METROCITY" SITUATED AT BLOCK

NO.112 & REVENUE SURVEY NO.218/1, AT MOUJE

LINDIYAD, TA. MANGROL, IN THE REGISTRATION

DISTRICT & SUB DISTRICT OF SURAT, GUJARAT
JAYESH GOVINDA BHAGVAT ALL THAT PIECE AND PARCEL OF THE PROPERTY| LoanAlcNo.: | pt. 19.06.2022
UEFLIC/NT gl ity oo I 1rc
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MAMTA JAYESH BHAGVAT (SUPER BUILTUP AREA) ALONG WITH UNDIVIDED | Rs.7,41,359.00 | Dt. 20-07-2023
(CO-APPLICANT) SHARE OF GROUND LAND ADMEASURING 7.72 SQ.

MTRS. IN SCHEME KNOWN AS “SARITA PALACE"

SITUATED AT BLOCK NO.29, ADMEASURING 26042 50.

MTRS, DEVELOPED AS "ARADHAMA PALACE" PAIKEE,

PLOT NOS.178, 179, 180, TOTAL ADMEASURING 168,01

S0, MTRS. RESIDENTIAL N.A. LAND PAIKEE, AT VILLAGE

JOLWA, TA. PALSANA, IN THE REGISTRATION DISTRICT &

SUB DISTRICT OF SURAT. GUJARAT.
(APPLICANT) BEARING FLAT NO.503 ADMEASURING 50.00 SQ. MTRS. 6840

& FLAT NO.504, ADMEASURING 51.39 SQ, MTRS. ALONG
PAVANI DEVI WITH UNDIVIDED SHARE OF LAND ADMEASURING 12,97 | Rs.15,08,762.00| Dt. 20-07-2023
(CO-APPLICANT) SQ. MTRS. IN ROAD & COP IN SCHEME KNOWN AS
NARASARAM ‘MARUTI COMPLEX" SITUATED AT REVENUE SURVEY

NO.115, BLOCK NO.148 PAIKI, N.A LAND KNOWN AS
(CO-APPLICANT) "HARIKRUSHNA RESIDENCY" PLOT NO.45 & 46, AT

VILLAGE BAGUMARA, TA. PALSANA, IN THE

REGISTRATION DISTRICT OF SURAT, GUJARAT.
PUSHPENDRAKUMAR ALL THAT PIECE AND PARCEL OF THE PROPERTY| Loan AlcNo.. | pt 08.06.2023
SANTOSHKUMAR GUPTA BEARING FLAT NO.207, ADMEASURING 32 .98 5Q. MTRS. 7008 S

BUILT UP AREA WING-A & WING-B, IN THE SCHEME
(APFLICANT) KNOWN AS “KRUSHNAM RESIDENCY", BEARING ELOCK | Rs.7,73,385.00 | Dt. 20-07-2023
GAURI SANTOSH GUPTA NO.247, ADMEASURING 42928 SQ. MTRS., N.A. LAND
(CO-APPLICANT) PAIKEE “ARADHANA GREEN LAND" PAIKEE PLOT

NOS.335 TO 346, TOTAL 12 PLOTS, SITUATED AT JOLWA,

TA, PALSANA, IN THE REGISTRATION DISTRICT & SUB

DISTRICT OF SURAT, GUJARAT.

Date : 25.07-2023

With further interest, additional interest at the rate as more particularly stated in respective Demand Notice, incidental expenses, cost, charges etc
incurred till the date of payment andlor realization, If the said Borrower(s)/Co-Borrower(s)/Guarantor(s) shall fail to make payment to Company as
aforesaid. Then Company shall proceed against the above Secured Assets(s)immovable Property(ies) under Section 13(4) of the said Acl and the
applicable Rules entirely at the risk of the said Borrower(s)/Co-Bormrower(s )/Guarantor(s) as to the costs and conseq
The said Borrower(s)iCo-Borrower(s)/Guarantor(s) are prohibited under the said Act to Transfer the aforesaid Secured Asset(s)Immovable
Properiy(ies). whether by way of sale, lease or otherwise without prior written consent of Company, Any contravention of the said section by you shall
invoke the penal provisions as laid down under section 29 of the SARFAESI Actandfor any other legal provision in this regard,

uences.

Authorized Officer,
For, MAS Rural Housing & Mortgage Finance Ltd, Mr. Bharat J. Bhatt (M.) 9714195018

Place :Surat
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